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by some State Gi>vernments for not joining 
this. Thi 5 is, of course, new dz:velopmcnt 
ill our relationship with lhe States, but 
we hope we wi II be able to carry the 
majority of the States with us. 

SHRIMATI SUSEELA GOPALAN : In 
view of the opinion expressed by the 
State Governments, will the 'Gi>vernnumt 
consi der the question of changing the 
recruitment policy of the Government to 
the services ? 

SHRl VIDYA CHARAN SHUKLA : 
The recruitment rules, etc. are finalised 
in consultation with the State Govemmenlll 
and with the UPSC also. Therefore, 
whatever opinions are Clipressed' blithe 
State Governments, we give them the most 
serious consideration and adopt them to 
the extent possible. 
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SHRI ANBAZHAG!\N: In view of the 
fact that by adding more and more centrol 
services Or Union services, the integra-
tion of the country is not achieved at all 
and in view of the fact that whenever the 
Central Go\ernlDlrnt think of" some All. 
lDdia Servieu or Union Services in subjoc;ta. 
which are primarily State subjects.. the 
States reel that their rights will be 
curtail ed to that extent, will the minister 
tall. u •. that th<r Contral· Govar__ will 
not pur.sue such propolIILls and will drop 
such proposals of having All India 
S.MIic_ 'or "itller agriCufture or for some 

other subj ects which are mainly State 

9\lbjeets ? 

SHBJ VIDYA CH.AR.AN SHUKLA: 
It is.not correct to describe these services 
as. Union Services. As.I said, these are 
All India Services anei e ~ is a lot dc. 
dilf.et"ence between Union Services and 
All India Services. Here we take care to 
see that the autonomy of the States is not 
disturbed by this. It is our endeavour 
~  the autonomy 1M the States. should not 
bCl endangered' or. iuterfered with WMn 
these: services are created. We do it with. 
the fuUest conseDt and cooperation of the 
State Governments and UOt unilaterally by 
ourselves. 

MR:. SPEAKER: This question has 
taken a lot of time. Next question. 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K.S. RAMASWAMy): (a) and (b). A 
statement is laid on the table of the House. 

Statf!_"t 

'll'h. orden conllaiaelf in the Resolution 
of 2.S.th, Man:Il;. .J9.71r.... applicable 
straightaway to the Delhi Ad.miaisraa.n. 
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The other organi sations, viz., the Delhi 
Development Authority, the Municipal 
Corporation of Delhi and the New Delhi 
Municipal Committee arc'statutory bodies. 
The orders contained in the Resolution 
would not apply to them automatically. 
These Bodies are, however, taking neces-
sary step. according to the prescribed 
procedure for adoption of these orders, The 
Resolution of 25th March, 1970 increasing, 
the percentages of reservation for Scheduled 
Castes and Scheduled Tri bes, having been 
issued only about a month back, there is 
not expected to be any appreciable number 
of additional reservations for posts in the 

Delhi Administration during the last 
one month, particularly as the ResOlution 
provides that the increases provided in 
the Resolution would not apply where 
rules for a competitive examination have 
already been published or where selections 
for posts to be filled by direct recruitment, 
or for posts to be filled by promotion, 
have already been made prior to the issue 
of those orders. The number of reserved 
post filled Departmentwise and Class-wise 
in the Delhi Administration from 24th 
March. 1970 to 30th April, 1970 will how-
ever be coltected and laid on the Table of 
the House. 
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the figures. 

He should give both the figures. 

MR. SPEAKER: He will look into it. 
It appears that the represclltaUves of both 
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the governments are replying to each 
other. 
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SHRi BAL RAJ MADHOK : He could 
have said that he will collect the material 
and place it before the House. 

MR. SPEAKER : That he could have 
done. 
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MR. SPEAKER : Will you please sit 
down or not? 

SHRI BASUMAT ARI : We are glad 
and thankful to the Home Ministry that 
from time to time this circular has been 
issued not only to the Delhi Administra-
tion but to all departments. But may I 
know from the Home Minister categori-
cally whether Government is contempla-
ting the creation of some machinery to see 
whether this circular issued by the Govern-
ment of India, the Home Ministry parti-
cularly, is being carried out or not? Why 
I aay this is because ..... . 

MR. SPEAKER: You need not explain 
this . 

SHRI BASUMATARI: It is a long 
:.uestion and therefore I have to explain 
this. From the report of the Scheduled 
Castes and Scheduled Tribes Commissioner 
it was found that the backlog and short..: 
fall was very high and not only was it 
high but it was becoming higher and hig-· 
her. Therefore may I know what steps the· 
Government are going to take to fill up· 
this gap of the Scheduled Caste. and Sche-
duled Tribes in the services in all depart-
ments? 

SHRI VIDYA CHARAN SHUKLA: 
A constitutional office has been created to 
look after this particular problem; that is, 
the office of the Commissioner for Sche-
duled Castes and Scheduled Tribes. Apart 
from that, we have our sections in the 
Home Ministry which look after this parti-
cular matter regarding representation of 
Scheduled Castes and Scheduled Tribes in 
the services. We have also formed a high-
powered committee, which is chaired by the 
Home Minister, which also goes into this 
question from time to time to see whether 
our instructions are being properly imple-
mented or not and whether the implemenla-
tion of those instructions is ful filling the 
airns that we have in our mind or not. It 
is reviewed from time to time. I would 
assure the hon. Member that We are very 
keen to see that not only the represenla-
tion is fully given but the representation is 
increased from time to time and from year 
to year. 
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Use of C. R. P. and B. S. F. for 
suppression of Nualites 

+ 
.1354. SHRI SURAl BHAN : 

SHRI KANWARLAL GUPTA: 
SHRI SHARDA NAND : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether it is a fact that the Central 
Government have directed the State 
Governments to make full use of the Arms 
Act and the Penal Code and the deploy-

ment of C. R. P. and the Border Secu-
rity Force to suppress Naxalites and other 
violent activities in some States for poli-
tical purposes; 

(b) if so, the details thereof: 

(c) the reaction of State Governments 
thereto; and 

(d) the strength of C. R. P. and B. S. F. 
deployed in West Bengal, Nagaland, 
Manipur, Tripura, Assam, Kerala, Kash-
mir and Bihar? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): (a) to (d). 
While the Central Government have not 
issued any directives to the States, they 
have made available units of the C. R. P. 
at the request of the State Government to 
assist in the maintenance of public order. 
Attention of the State Governments con-
cerned has also been drawn to the existing 
legal provision under which the specific 
activities of the extremists can be dealt 
with. It will not be in public interest to 
disclose the details of deployment of such 
armed forces of the Union in . the diffe-
rent States and territories. 
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SHRI Y. B. CHAVAN : This is a gene-
ral question which. is under' examination. 




